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BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI
Original Application No. 284 of 2024 (SZ)

In the matter of
Tribunal on its own motion SUO MOTU
based on the news item published in
The Eenadu, Chennai Edition dated:
28-10-2024, under the caption
“"Rampant illegal sand mining in
Munneru River”.

And

Director of Mines & Geology,
Andhra Pradesh and 2 Ors...
.. Respondent(s)

COUNTER AFFIDAVIT FILED BY THE 1* RESPONDENT

I, W. B. Chandra Sekhar, S/o W.V. Krishna Murthy (late), Age: 61 years,
Occ: Director of Mines and Geology, Andhra Pradesh do hereby solemnly and

sincerely affirm and make oath and state as follows:

1. It is respectfully submitted that I am the 1* Respondent herein and as such I

am well acquainted with the facts of the case.

2. It is submitted that news item was published in Eenadu, Chennai Edition

8.10.2024 under the caption “Rampant illegal sand mining in Munneru

o "‘"} : Original Application No.284 of 2024 (SZ), dt.24.09.2025:
C\ @5‘10 ders/in Original Application No.284 o (SZ),
Z»'\ _\K:‘; Y,
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“]. The reports from the Department of Mines and Geology
and the District Collector — NTR District are still awaited..

2. List the matter on 05.01.2026".

4. It is submitted that the Commissioner & Director of Mines and Geology vide
Lr. No.INC04-26022/3/2024-Sand Section-Dmg, dt: 20.11.2024 has requested
the District Authorities to furnish report on the news item published in the
Eenadu, Chennai Edition, so as to submit same to the Hon’ble NGT.

5. It is submitted that the District Mines & Geology Officer, NTR District has
informed regarding the news item published in Eenadu on 28.10.2024 that the
photograph pertains to the proclains forming the path in the river from the
Stockyard to the reach for movement of vehicles to carry the sand excavated in
the reaches till the stockyards through tractors. The tippers collecting the over
burden derived while formation of ramps. Further, it is submitted that the reach
in the photograph is Kanchela-2 reach in Munneru River; the reach was handed
over to the agency on 25.10.2024 i.e. three (03) days before the news item
publication i.e. on 28.10.2024. Moreover, the flood water in the reach was not

reduced and the question of illicit quarrying in the reach does not arise.

6. It is submitted that, during the earlier days of October 2024, the sand was
made available to the public from three (03) stockyards only and no reach was
in operation in the entire Krishna and Munneru Rivers (Krishna and NTR
District areas) till 15.10.2024 as the flood was not receded in Krishna River. It
is submitted that the adverse news item published in Eenadu news paper,

Chennai Edition on 28.10.2024 is far away from the truth.

it is submitted that it was instructed to the District Administration to

':"é.iOI wing issues on sand:
\‘a
rthblted excess collection: No excess amounts of sand should be

oS ollé¢ted at Stockyards beyond the price fixed by the District Level
Sand Committees (DLSCs).
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b) First Come First Serve: The vehicles should be loaded on a first —
come — first served basis to maintain fairness and order.

c) No overloading: Overloading of sand while transporting is strictly
prohibited.

d) Mandatory of way bills: Sand should not be transported without

~ proper way bill to maintain transparency and accountability.

e) Display of sand Price Board: The Agency responsible for the stock
yard must display sand price boards at the stock yards to provide
transparency for the customers. :

f) CC TV surveillance: Monitoring the CCTV surveillance at reaches
and stock yards is mandatory to ensure security and to prevent any
malpractices.

8. It is submitted that in NTR District, fifteen (15) manual sand reaches and
three (03) semi-mechanized sand reaches are in NTR District and five (05)
semi-mechanized sand reaches in Krishna District having with all statutory
clearances as per the existing sand policy in the State of Andhra Pradesh, and
suspended all sand mining operations as per MoEF&CC guidelines during
monsoon period (from 01.06.2025 to 15.10.2025) in notified open sand reaches.

9. It is submitted that the District Administration is taking each and every step
to curtail the illicit quarrying in the reaches for establishing CCTVs in the
reaches and approach road as well as in the stockyards. The illicit transportation
in state border is being curtailed by establishing 16 border check posts in NTR
Dfstrict with CCTVs by the Police and also is being monitored 24/7 by PMU
established in the O/o Commissioner of Police Office as well as in Collectorate,

NTR District.

10. Further, it is submitted that in NTR District, Mandal level teams constituted
at stock points for smooth functioning of sand operations and sand sales in the

Further, District Level Task Force (DLTF) Divisional Level
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11. The penalties imposed in illicit quarrying and transportation of sand in both
NTR and Krishna District to ban the usages of machinery are as detailed below:

SaNO- Disthics Nobgzﬁ::es P(Ieor}?el?':etln;: llllr;t
1 Krishna 27 ' 1,89,055/-
2 NTR 13 3,34,000/-
3 Total 40 - 5,23,055/-

12. In view of the above facts, it is humbly prayed that the Hon’ble National
Green Tribunal, South Zone, Chennai may be pleased to consider the above
report and dismiss the O.A.No.284/2024(SZ) and to pass such other order or

orders as are deemed fit and proper in the circumstances of the case and thus

render justice.
|3 MM(LW
DEPONENT
Director of Mines and Geolt:jgy S‘AC}
‘Govt. of Andhra Prades
VERIFICATION: Ibfahimpatnam, Vijayawada

N.T.R. District.
I, the above-named deponent, do hereby verify that thecontents of this
counter affidavit as true and correct to the best ofmy knowledge and that no part

of it is false and nothing materialis concealed there from.

Verified at Ibrahimpatnam on this 03" day of December, 2025.

- Adobonclrobileor

DEPONENT

Director of Mines and Geology (FA( \
‘Govt. of Andhra Pradesh
Ibfahimpatnam, Vijayawada
N, T.R, District,

1ADDAL LA 2
ADVOCATE & I\OTARY
ELAT Mo, 103, RAMYA TOWERS

IBRAHIMPATNAM (Vi!lagc & Mandal) (
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OA NO 284 OF 2024

NGT/PB/Judl./18/2020

NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

IO e

It is submitted that the following news item published in the News paper duly
approved by the Hon’ble Judicial as well as Expert Member of SZB, Chennai has been sent
to Principal Bench vide Note dated 07.11.2024 for seeking approval of Hon'ble
Chairperson to register as Suo Motu case:-

The Eenadu, Chennai edition dated 28.10.2024 titled “Rampant illegal sand
mining in Munneru River "

As per direction dated 02.05.2022 of the then Competent Authority read with
Circular dated 29.05.2024, such matter in the firstinstance has to be placed before Hon'ble
Chairperson for seeking direction.

In view of the above, the matter may be placed before Hon'ble Chairperson for
seeking further direction regarding taking-up the matter as suo-motu.

e
W}“\

Section Oficer

l/’//.‘y"’
A f"_?!m/;pq
Consultant {Judicial) \
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F.No.NGT/SZB/Jud/59/2019/2024
NATIONAL GREEN TRIBUNAL

SOUTHERN ZONE CHENNAI
CHENNAI,

This is to submit that the following matter of environmental importance was
highlighted, published in the newspaper namely The Eenadu, Chennai edition dated 28™
October 2024, titled “ Rampant illegal sand mining in Munneru River”. It is reported tin the
news paper that mechanized sand mining is very rampant in the Munneru River of Krishna
and the illegally mined sand is being transported in lorries. This has caused huge ecological
disturbance in the area.

Being matter of environmental importance, Hon'ble Members, NGT SZB recommended
that the above same may be taken up by the Tribunal as suo-motu

In terms of NGT, Principal Bench office Circular No NGT(PB)/ Judicial/18/2020/247
dated 29.05.2024, the above proposal may be forwarded to Hon’ble Chairperson for
approval.

Accordingly we may forward the above (as aforementioned) to the NGT, Principal

Bench along with the copy of the news item and the case details for further necessary action
for approval of Hon'ble Chairperson to register the same as suo motu.

Submitted please,

06.11.2024

Section Officer C&VL lawe)

Deputy Registrar S £l

Registrar W(M/:;f;gjté. M

Hon’'ble Ew;mber Hon’ble JudiciaRMember
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- FION:

Excavation with JCBs at Kampala Dock of Munneru river

This is the scene seen on Sunday near the fences in Munneru river.
Two heavy JCBs are loading sand to the lorries. Even though there is a ban on
digging of sand with machines, they are charging Rs. 10,000 for loading a single
lorry. First, you pay cash and get a token in Vijayawada, sand is loaded
according to the token. Locals say that there is no sand being loaded here and it
is moving to Hyderabad by travelling through the national highway and loading
is taking place at night. All the sand loading is being conducted under the token
system. The owners of the lorries have to pay Rs. 10 thousand per lorry for
sand loading at a work site in Vijayawada. Big lorry Rs. 20 thousand has been
fixed.

* Mechanized excavation in rivers
* Awareness with joint Krishna district public representatives

People's representative in Krishna district, who has plenty of
trucks and JCBs, excavated and transported sand to Hyderabad as per the wish
of the leader. The government changed and he changed the party. Currently
there is a minister's support. And again, they are carrying out excavations with
machines and moving them to Hyderabad. When the local leaders ask
questions, some people's representatives stop them. "You don't know the iron
business as well as I do. You should keep silent about how to transport
Hyderabad' - the local leaders were silenced by the people's representatives
from NTR district. Soon 150 lorries are moving to Hyderabad every day. There
is awareness.

According to the log books, loading is being done at docks and
depots. The practice has been going on for some time now. At present,
excavations are being done from only three places as there is flood in Krishna
river. Being next to the National Highway, Hyderabad is easily accessible.
Excavation is being done in 12 docks of Kanchela, Pendyala, Moogalur, Keesara
and Penugam chiprolu. 2.12 lakh tonnes in Keesara and 89 thousand bales of
sand in Moogalur value center sold only one lakh tonnes.

As the flood recedes below the Krishna River, sand is being loaded
into lorries with tractors at the docks and transported. Areas without reaches
are also being dug in Avanigadda Constituency, Thotlavallur in Palmeru
Constituency and Ghantasala Mandal in Pamidimukkala Mandal are also being
moved by tractors. Drones were flown in Munneru on Saturday. - Today,
Amaravati He said that it was done to such people through election bad rather
than criminal history.
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The following parties may be included as respondents.
They are

1. Director Mines and Geology
Sri Anjaneya Towers, D.No. 7-104, B-Block,
5th & 6th Floors, Vijayawada, Ibrahimpatnam,
Andhra Pradesh 521456

2. Collector/District Magistrate,
Collectorate, Near P.W.D Grounds, Vijayawada
Email: je-ntrdist@ap.gov.in

3. Andhra Pradesh State Pollution Control Board Rep by its Member Secretary
Dr.Y.S.R.Paryavaran Bhavan,
APIIC Colony Road, Gurunanak Colony,
Autonagar, Vijayawada- 520007
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File No.INC04-26022/3/2024-SAND SECTION-DMG

GOVERNMENT OF ANDHRA PRADESH
DEPARTMENT OF MINES AND GEOLOGY::IBRAHIMPATNAM

Lr.No. INC04-26022/3/2024-SAND SECTION-DMG  dt: 20/11/2024

From To

The Commissioner & The Collector and District Magistrate & Chairman
Director of Mines and DLSC, NTR District.

Geology,

5th& 6th Floor, Block - B,
Anjaneya Towers,
Ibrahimpatnam, NTR
District.

Sir,

Sub:Mines & Minerals - Sand-OA.No0.284/2024 filed before the
Hon’ble NGT, Chennai- On New Item published in Eenadu News
Paper, Chennai edition dt:28.10.2024-The case was taken Suo-
moto and posted on 03.01.2025- report called for - Reg.

Ref:0A.N0.284/2024 received from Advocate on Record (AoR) NGT
Chennai.

stk

| invite attention to the subject and reference cited, wherein, the Advocate
on Record (AoR) NGT Chennai has informed that the OA.N0.284/2024 came up for
admission (Suo-moto) on 12.11.2024 and has been posted for filing
report/counter on 03.01.2025. Further, it was informed to send parawise remarks
immediately to prepare a counter and file it before the Hon'ble Tribunal on or
before the next hearing date.

In view of the above, it is requested the Collector and District Magistrate &
Chairman DLSC, NTR District to furnish report on the news item published in the
Eenadu News Paper, Chennai edition dated 28.10.2024, to take further necessary
action in the matter.

Yours faithfully,
PRAVIN KUMAR IAS, DIR(PK), O/o DIRECTOR-DMG

Encl:Ref Commissioner and Director of Mines and Geology,
Ibrahimpatnam
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File No.INC04-26022/3/2024-SAND SECTION-DMG

Copy to DM&GO, Vijayawada with a direction to appraise the matter before the
Collector and expand your cooperation in this matter for speedy completion of
report.
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GOVERNMENT OF ANDHRA PRADESH
DEPARTMENT OF MINES AND GEOLOGY

From: : To:
A:Src?enivas Kumar, : The Commissioner & Director of
District Mines and Geology Officer, i Mines & Geology.
NTR District. :
No:1 2024, D :01.0 25.
Sir, %

Sub:- Mines & Minerals - National Green Tribunal (NGT), South Zone -

- 0.A.N0.284/2024 - News item published in Eenadu News Paper titled
"Rampant Illegal Sand mining in Munneru River” Dt:28.10.2024 -
Detailed report called for - Submitted - Regarding.

Ref:- 1. Lr.no.INC04-26022/3/2024-Sand Section-Dmg, Dt:20.11.2024 of
the Commissioner & Director of Mines & Geology.
2. G.O.Ms.No: 43, Inds & Com (MINES-III) Department, dated:
08.07.2024.
3. G.O.Ms.No: 66, Inds & Com (MINES-III) Department, dated:
25.10.2024

~-000-

I invite kind attention to the subject cited and references cited, in the
reference 1% cited, the Director of Mines and Geology has requested the Collector &
District Magistrate and Chairman of DLSC, NTR District to furnish report on the News
item published in the Eenadu News Paper Chennai edition dt:28.10.2024 titled
"Rampant Illegal Sand mining in Munneru River”.

In this connection it is respectfully submit that, the Government after careful
examination decided and introduced Free Sand Mining Policy 2024 with the aim of
ensuring the smooth and uninterrupted supply of sand to consumers without
charging any fees from the consumers except the charges related to cost of
operations and statutory taxes vide G.0.Ms.No.43, Free Sand Mining Policy 2024,
dated: 08.07.2024. Subsequently, Hon'ble CM during various review meetings on the
status of sand supplies under Free Sand Policy noted that there are certain areas
related to sand supplies which need to be improved and further digitalized to

‘enhance Ease of Booking for consumers, facilitate transportation, streamline

operations and strengthen vigilance mechanism.

Further, it is submitted that the Director of Mines and Geology, Ibrahimpatnam
has instructed the District Level Sand Committee (DLSC) to fix the sale price of sand
in stocks yards/ depots duly considering the district to stock yards/ Depots from
nearest reaches. The sale of price of sand at depots in NTR District shall be fixed as
follow.

S, | Sources Sand | Name of the | Distance Sales price of sand in
No | Reach Stockyards/ from Reach |stock yards/ Depots in
Depots to stock yard | Rs.

Yards in Km
1 | Kunikinapadu Pendyala 20 KM
(Kanchala) i
2 | Senagapadu-2 | Magallu 06 KM Uniform Rate of Sand
3 | Kasarabad -1 | Kodavatikallu 10 KM per ton of Rs.290/- in
4 | Kanniveedu-1 | Allurupadu 07 KM NTR District
5 | Malkapuram Anumachipalli 20 KM
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6 | Kanneveedu-1 | Polampalli 03 KM
7 | Ganiathkuru-3 | Keesara 22 KM
8 | Chevitikallu -1 | Moguluru 08 KM

Further it is submitted that the District Level Sand Committee (DLSC) meeting
held on 04.07.2024, has resolved that the Mandal level teams constituted at above
stock points for smooth functioning of Sand operations and sales in the stockyards.
The Mandal level tahsildars have appointed stockyard in-charges for monitoring of
sand activity. The sand sales have been started i.e., 08.07.2024 to 31.08.2024. Due
to recent floods triggered by exceptionally heavy rains in the Krishna, Munneru and
Budameru the sand sales have been stopped upto 20.09.2024. The District Level
Sand Committee (DLSC) has dispatched 3,46,988 Metric tons of sand to the
consumers as on date through AP Sand Monitoring System (APSMS).

The Government in the New Sand Policy has instructed the District Collector
vide Proc.No. 6275/sand/2022, Dt: 23.08.2024 has constituted District Level Task
Force (DLTF), Divisional Level Vigilance Monitoring Committee & Mandal Level
Vigilance Monitoring Committee with all the line departments for periodic inspections
of all stock yards and sand reaches to ensure smooth functioning of sand operations
and to curb illegal mining and transportation of sand. The Joint Collector will be the
special officer for sand monitoring.

Further it is submitted that, the Special Enforcement Bureau and Mines and
Geology department have conducted surprise route checks and booked 10 cases on
the illegal transportation of sand in the NTR District.

Further it is submitted that, the District Mines and Geology Office Technical
staff of NTR district has seized illegal stocking of sand for a quantity of 622.93 tons in
Tiruvuru mandal. The District Level Sand Committee to levy, collect penalty for
seizure of vehicle from the persons involved stocking/hording/selling/black marketing
of sand.

Further it is submitted that, the sand excavation in River streams of IV, V &
higher order streams will be permitted subject to obtain all the applicable approvals,
permissions and compliance of APMMC Rules, 1966, EIA Notification 2006, guidelines
issued by the MoEF&CC, orders of the Hon'ble NGT and Supreme Court.

Further it is submitted that, The District Level Sand Committee, NTR District
have issued Notice inviting Tenders for seeking individual/firms for excavation,
transportation, stocking and loading of sand from 15 Open Sand Reaches identified
by the line departments.

As per the Sustainable Sand Mining Management Guidelines, 2016 the open
reaches were stopped w.e.f. 01-07-2024 to 30-09-2024. The 15 open reaches in NTR
District are in existence till 06-02-2025 with all statutory permissions like AMP, EC,
CTE and CTO.

In this connection it is submitted that the DLSC NTR District vide notification
No. 831/Sand/2024, Dt. 07.10.2024 has issued notification inviting Sealed Tenders
for identification of agencies for manual excavation, transportation to stock yards,
formation and maintenance of ramps and loading at stock yards for the following 15
open sand reaches. The DLSC has conducted sealed tender process on 11.10.2024
and announced the successful bidders and issued Lols for commencement of work for
the following reaches. The details are below:
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Sl Exfent Quantit
Reach Name s @
No in Hects | y in Mt. Name of Agency
1 | Indugupalli- 1 4.93 73,950 | M/s Sri Vardhan Constructions
2 | Allurupadu-1 598 | 247po | > talshmi Dhanunjeys
: Constructions
3 | pendyala-1 4.94 74,100 Sri Gude Veera Venkata
, Nageswara Rao
4 | Pendyala-2 4.89 73,350 | Sri Gude Venkateswara Rao
5 | Vemulapalli-1 4.97 74,550 | M/s MSR Edifice
6 | Vemulapalli-2 4,95 74,250 | M/s Lotus Constructions
7 | Pokkunuru-1 abs | maeno ||V ntrectlaka Private
: Limited
8 | Pokkunuru-3 4.98 74,700 | M/s Lotus Constructions
9 | ustepalli-1 4.98 74,700 M/s Sri Lakshmi Dhanunjeya
Constructions
10 | Kasarabada-2 4.98 74,700 | Sri Malempati Prasada Rao
11 | Eturu-1 4.93 | 73,950 | SriGude Venkateswara Rao
Venganayakunipalem- '
12 1 Jandy P 4.52 67,800 | Sri Garimella Nageswara Rao
13 | Senagapadu-1 4.91 73,650 | Sri Pavuluri Vamsi Krishna
14 | Penuganchiprolu-2 4,97 74,550 | M/s SK Lubricants
15 | Penuganchiprolu-1 4.95 74,250 Ttijs e PaR e i

Further it is submitted that the Government has announced modified free sand
policy 2024 guidelines to enhance availability augment supply of sand and boost the
construction sector, to improve the processes for hassle-free supply of free sand duly
exempting seigniorage fee, DMF & MERIT as per G.0.Ms.No: 66, Dt: 25.10.2024.

Further it is submitted that as on date 09 sand reaches are in Operation and
dispatched the quantity of 1,50,876 MT as per the sale price fixed by the DLSC, NTR
District exempting seigniorage fee, DMF & MERIT and 6 Reaches are inundated with
flood water, local villagers’ objections and some of the reaches are under path/ramp
work.

Further it is submitted that, as per Go. Ms.No.66, Dt:25.10.2024 the DLSC shall establish
appropriate monitoring mechanism including maintenance of CCTV Cameras and the concerned
DMGOs shall monitor the functioning of the stockyard as per the direction of DLSC and DLSC shall
ensure to establish CCTV Cameras at sand supply points. Accordingly, the agency has established
the CCTV Cameras at all open sand reaches and sand supply points.

: Further it is submitted that, the police department has established 16 border

checkposts in the NTR district as per New Sand Policy 2024 to enhance availability
augment supply of sand and boost the construction sector, to improve the process of
hassle-free supply of free sand. In this regard, the Government has issued certain
directions to strengthen the Vigilance and other measures to streamline the
procedure to prevent illegal transportation of sand.

Further it is submitted that, during the implementation of sand policy the
district administration has taken all preventive steps to curb the illegal excavation
and transportation of sand and also to prevent the indiscriminate mining of sand.
Hence, the DLSC have issued orders and constituted the district officers as a reach
level in-charges. The concerned officers should submit their compliance report for
every 15 days to the Collector and District Magistrate and Chairman of DLSC, NTR

- District.
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The District Officer are directed to monitor the following issues:

1. Prohibited excess Collection: No excess amounts of Sand should be collected
at Stock yards beyond the price fixed by the DLSC in the NTR District.

2. First-Cum-First-Serve: The Vehicles should be loaded on a first - come - first-
served basis to maintain fairness and order.

3. No Overloading: overloading of sand while transporting is strictly prohibited.

4. Mandatory of way bills: Sand should not be transported without proper way bill
to maintain transparency and accountability.

5. 24/7 Stock Yard Operations: The Stock Yards should be operated 24/7 to
facilitate smooth and uninterrupted transportation.

6. Display of sand Price Board: The Agency responsible for the stock yard must
display sand price boards at the stock yards to provide transparency for the
customers.

7. CC TV surveillance: Monitoring the CCTV surveillance at reaches and stock
yards is mandatory to ensure security and to prevent any malpractices.

Regarding the news item published in the Eenadu on 28-10-2024 it is
submitted that the photograph pertains to the proclains forming the path in the river
from the stockyard to the reach for movement of vehicles to carry the sand
excavated in the reaches till the stock yards through tractors. The tippers collecting
the over burden derived while formation of ramps. Further, it is submitted that the
reach in the photograph is Kanchela -2 in Munneru River, The reach has handed
over to the agency on 25-10-2024 i.e.. 3 days before the news item publication i.e..
on 28-10-2024. Moreover, the flood in the reach was not completely reduced at that
time. As there is no approach road and flood water in the reach was not reduced the
question of illicit quarrying in the reach does not arise.

It is submitted that, during that period i.e during later days of October, 2024
the sand was made available to the public from three stock yards only no reach was
in operation in the entire Krishna (Either in NTR or Krishna District) and Munneru
Rivers. Especially in the downstream reaches i.e., in the Krishna River were not
started operations till 15-12-2024 as the flood was not receded in Krishna River.

The Government is taking each and every step to curtail the illicit quarrying in
the reaches for establishing CCTVs in the reaches and approach road as well as in the
stock yards. The illicit transportation in state border is being curtailed by establishing
16 border check posts with CCTVs by the Police and also is being monitored 24/7 by
PMU established in the 0/o0 Commissioner of Police Office as well as in Collectorate.

The penalties imposed in illicit quarrying and transportation of sand in both
NTR and Krishna District to ban the usage of machinery are as detailed below:

3:) District No of Cases booked Pce:na;tc{eﬁn;:tg;t

1 Krishna District 2% - 1,89,055/-
2 NTR District 13 3,34,000/-
3 Total 40 5,23,055/-

However, three reaches with semi-mechanized operations are being opened in
NTR District within a week and about 5 reaches are going to open in Krishna District.
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In view of the above, I request the Commissioner & Director of Mines of
Geology to appraise the above facts to the Hon’ble NGT, it is strongly refute the
adverse news published in the Eenadu news paper on 28.10.2024, which is far away
from the truth and seems to be based on misinformation.

Yours faithfully,
District MOWH,
2 NTR District.

Copy submitted to the Collector and District Magistrate and Chairman of DLSC, NTR
- District for favour of information.
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Item No.13:

BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI

[Through Physical Hearing (Hybrid Option)]

Original Application No.284 of 2024(SZ)

IN THE MATTER OF:

Tribunal on its own motion SUO MOTU
based on the news item published in
The Eenadu, Chennai Edition dated:
28-10-2024, under the caption
“Rampant illegal sand mining in
Munneru River”.

4 ~And Y
é&f. 7 Rt \ %c
Director Mines and Geology,. w200
Andhra Pradesh and Ors. . 8 Y]
wiZ o v ...Respondent(s)
%& % GI%Q’*J ,P;B‘»f‘»“s;vl § éﬁf
- % N i W 4

Date of hearing: 24.09.2025.

CORAM.:

HON’BLE Smt. JUSTICE PUSHPA SATHYANARAYANA, JUDICIAL MEMBER

HON’BLE Dr. PRASHANT GARGAVA, EXPERT MEMBER

For Applicant(s): Suo Motu.

For Respondent(s): Mrs. Madhuri Donti Reddy for R1 to R3.
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ORDER

1.

The reports from the Department of Mines and

Geology and the District Collector — NTR District are still

awaited.

2.

List the matter on 05.01.2026.

Smt. Justice Pushpa Sathyanarayana, JM

0.A. No.284/2024(SZ)

24th September, 2025. M@“ ‘?’_@@
b’
w “—% v 2ihg
%, X &\
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- % ,.'_;7@5 i
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